CCA No.7 of 96
in
Qede Moo 18102
B=7=96
Hon'ble Mr, Justice E.C. Saksena, V.G,

@ are informed that OA No.l078/95 has been finally
he ard and orders reserved. S3ince this contemptpetition
has been filed against non-compliance of the interim order,

/that
L. CGA No.7/96 ==l

@@ consider it appropriate to direet!
pe listed for hearing after disposing of the OA No 1078/95.
learre d counséls tor t he parﬁies shall inform 38 sobn .S

decision is rendered in the OA soO that a date may be

fixed for hesring ot the CCA No.7/96.
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